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Title: *hRegarding situation arising out of the nationwide strike by postal employees and steps taken by the
Government.

SHRI BASU DEB ACHARIA (BANKURA): Sir, | call the attention of the Minister of Communications to the following
matter of urgent public importance and request that he may make a statement thereon:

"Situation arising out of nationwide strike by postal employees resulting in a lot of inconvenience to the
people and steps taken by the Government in regard thereto."

...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record now except the Minister"s Statement. Shri Bwiswmuthiary,
please resume your seat. | told you that this is not “Zero Hour". The Calling Attention has started. Now the hon.
Minister, please.
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This is the court verdict. ...(Interruptions)
MR. DEPUTY-SPEAKER: Let the Minister complete his speech.
...(Interruptions)
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MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, you know that the Mover of the Calling Attention Motion will have
ten minutes, and others will have five minutes. You can ask one clarificatory question. Shri Pappu Yadav is waiting.

SHRI BASU DEB ACHARIA : | will not take more than ten minutes, Sir. Maybe, one or two minutes more.

Sir, the Government has declared a war against six lakh postal workers who went on strike since 5™ December,
2000. Postal workers have not suddenly gone on strike. Sir, you would remember that in July, 1998, there were



strike for eight days and the issue was raised on the floor of the House. The former Minister of Communications,
Shrimati Sushma Swaraj made a statement on the floor of the House. She had also given an assurance to the
effect that the pending issues of the postal workers, particularly of the extra-departmental staff, would be settled
and Chiranjit Singh Talwar's Committee Report would be implemented. On the assurance of the Minister, all the
Unions of the Postal Department withdrew their strike. Again, they waited for three long months. But that assurance
was not implemented. Then, again they decided to go on strike in December. Again, an assurance was given and a
Committee was set up vide O.M. No0.23106/98, dated 17.7.1998 and again 5.8.1998. That Committee also
recommended it. That Committee was constituted and it has representatives from the Ministry as well as from the
Unions.

There was an agreement signed by all the members of that Committee, but this agreement has not been
implemented. The Minister, in his statement, has stated that the demands for status and pension of ED agents were
examined, but it was found that the recommendation of Talwar Committee had been implemented in full and in final
shape in 1998.

Sir, what was the main recommendation of Talwar Committee? The main recommendation of Talwar Committee
was to give status to the Extra-Departmental postal employees, that is, the status of Rural Postal Employees, but
this status has not been given to them. As regards pension also, the Government has not yet implemented the
recommendation of Talwar Committee. The Minister has referred to the statement made in the other House by the
then Minister of Communications, Shri Jag Mohan. There was an allowance called, Severance Allowance that was
sanctioned, but nothing was done with regard to giving status to the Extra-Departmental postal employees and
nothing was done to give pension to them as was recommended by Justice Talwar Committee.

Sir, it is not true that Justice Talwar Committee's recommendations have been implemented fully. When all the
Federations decided to go on strike in the month of May, both the Senior Minister and the Junior Minister met the
representatives of the Unions and they also assured them that all the demands of the postal employees would be
considered. They wanted four months' time and it was given to them. But during these four months, the Ministry did
not find any time to implement the longstanding demands of the postal employees.

Sir, another agreement was also signed on 1.5.2000 assuring implementation of all agreed issues, preferably within
four months and a Designated Officer was also appointed to deal with the issues of Extra-Departmental employees,
like giving status and pension. So, the strike plan was dropped by the Unions when this assurance was given by
both the Ministers. They waited all these months and as most of their pending demands pertaining to the Extra-
Departmental employees as well as the demands of the Group 'C" and Group 'D" employees of the Department of
Posts were not met, then in the month of November they decided to go on an indefinite strike.

When | was Chairman of the Committee on Government Assurances, this Committee also recommended that all the
pending issues of Postal employees — both extra-Departmental and regular departmental employees - should be
settled. Then, this Committee was assured by the Ministry that the issues relating to status and pension of extra-
departmental employees would be looked into by the Talwar Committee and the recommendations of that
Committee would be implemented. Even the recommendations of the Committee on Government Assurances have
not been implemented by the Ministry of Communications. What they did was that they had referred this matter to
the Group of Ministers. When was it referred? Since how long is this issue pending with the Group of Ministers? It is
lying there for years together. There are the questions of anomalies and of giving higher grade to Group 'D'
employees. We cannot compare Group 'D' staff of the Postal Department with the Group 'D' staff of other
Departments.

At one point of time, the Minister had also agreed that their demands were justified. In spite of that, all these issues
remained unsettled for years together. The Minister has referred to the judgment of the Delhi High Court. What he
has stated in his statement is only one version of the judgment.

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, ask your clarification.
SHRI BASU DEB ACHARIA : | am coming to the question.
MR. DEPUTY-SPEAKER: You have already taken 12 minutes.

SHRI BASU DEB ACHARIA : | will conclude in two or three minutes. What Delhi High Court asked is also very
relevant. We find it necessary to point that out: "We are surprised to find that the respondents have not sorted out
the anomalies and grievances." He has not referred to that portion of the order of the Delhi High Court regarding
the anomalies and grievances which had been presented by the employees: "No final decision appears to have
been taken. The decision, if not already taken, shall be taken within one week from today."

He has not indicated in his statement when he is going to take a decision in regard to the pending demands of the



employees. Has he asked the State Governments to invoke Essential Services Maintenance Act? When ESMA was
being enacted in 1981, he opposed it tooth and nail. What was his contention?

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, you ask a question now.

SHRI BASU DEB ACHARIA : | have gone through his speech. He said that this would be misused against the trade
union movement. But today, after becoming a Minister, he has forgotten what he had stated when he was in the
Opposition. Today, he is misusing this Act against the working class, that is, the Postal employees. He has
declared their strike illegal.

The issues are pending since 1997 and not from the date when the recommendations of the Fifth Pay Commission
were implemented. Even prior to that, a question was asked in 1995. An assurance was given during that year that
their demands would be considered.

13.00 hrs.

What action the Government has taken to mitigate the grievances of postal employees? | would like to know from
the hon. Minister to tell us about the status and about granting 50 per cent pension as per the recommendations of
the Talwar Committee. This was also recommended by the Fifth Pay Commission. | would like to know what action
he has taken to implement the recommendations of Talwar Committee with regard to the status as well as with
regard to pension.

When a Committee was constituted at the instance of the Government...(Interruptions)
MR. DEPUTY-SPEAKER: Please ask your question.

SHRI BASU DEB ACHARIA : There was an agreement between the representatives of the Government and the
representatives of the Unionsa€; (Interruptions)

MR. DEPUTY-SPEAKER: Please put your question, Shri Acharia.

SHRI BASU DEB ACHARIA : | would like to know whether the hon. Minister will implement the agreement which
was arrived at within the representatives of the Government and the representatives of the Unions. As the hon.
Minister has declared the strike illegal, | would like to know whether he is going to withdraw that order.

There is another version to this where the Delhi High Court has also asked the Government to concede the
demands and to settle the grievances of postal employees, including extra-departmental staff. | would like to know
what action the Government propose to take with regard to the implementation of the Delhi High Court"s Order.

SHRIM.V.V.S. MURTHI (VISAKHAPATNAM): Sir, | will not take even a few seconds more than the time allotted to
me. | will never exceed my time.

MR. DEPUTY-SPEAKER: You are now under test, let me see.

SHRIM.V.V.S. MURTHI : The Statement of the hon. Minister is full of contradictions. In the first instance, he has
said that Justice Talwar Committee"s recommendations were fully implemented in 1998. But again when they gave
a strike notice on May 2, he said the Government wanted four months to resolve.

13.03 hrs (Shri Devendra Prasad Yadav in the Chair)

Why the Government has not settled at that time itself when all the issues have been settled? Why they again

wanted time of four months when strike notice was given on 2nd May? This shows the callousness on the part of
the Government. It has been more than four months and the Government has not taken any action on this. It is
inaction on the part of the Government. What is wrong on the part of the postal employees to go on strike when the
Government is not forthcoming to settle their issues?

Sir, they must have sympathy towards the employees. They reach every village to deliver letters. The Extra-
departmental (ED) agents are being paid meagre salary. The poor people do not have any fax machines or courier
service or e-mail, etc. India is a poor country and these ED agents are poor people. Unless you resolve these,
many of the pensioners, | am told, would not receive their money orders.

There will also be starvation death. | am telling you this today. You resolve it. Today is the final date that the Court
has given. The courts are not necessary. The Government is supreme. The Government must have a will. You
must exercise your will not by way of ESMA. ESMA is not a big thing. You can hang a sword on anybody's head. It
is not that difficult. But the Government should not talk about ESMA and all these things. The Government is on a
bigger pedestal. The poor postal employees are on a very, very sorrow ground. | know their working conditions. |



attended several of their meetings. Most of them are very, very poor people. That is why, there was no age limit.
You said that the Talwar Committee fixed all the conditions that have been suggested. They have suggested 60
years as the retirement age. Why have you not implemented? You should have implemented it. You should have
given some more orders to the younger people. That itself says that you have not implemented Justice Talwar
Committee's report. This is my first point.

Secondly, you have not acted in time. When they have said on 2" May that they are going on a strike, you asked
four months' time to resolve all those things. The Government again failed. You have not resolved that within four
months. Now, you are again threatening them with ESMA. What else could | say on this issue? You must have a big
heart for the poor people. | am not talking on the basis of politics. | am talking on a realistic basis. You must be
realistic. You must solve this. Otherwise, the very poor people will not get their money orders.

The last date of receipt of applications for examination in Sainik Schools, IITs and in many other schools is 315t
December. Many people have applied. If they do not receive the applications, one academic year has gone. So,
kindly advise the Defence Minister also to extend the last date for receipt of applications in all the Sainik Schools
from 315! December to 315! January so that, at least, the boys do not suffer for your inaction. Kindly take this into
consideration. Do your best. Today is the last date. The hon. Minister is very generous in many ways. | know you
are very generous. You have given several concessions for several people. ...(Interruptions) | am not talking about
that. You are generous. | say our hon. Minister is very generous. | know him personally for the past 10 years. He is
very generous. His concern is for the Dalits. His concern is for the poor people. His concern is for the common
people. Then, why are you not acting? Kindly act in time. Kindly resolve this by this evening. You call them and do
justice to everybody. Thank you very much.

SHRIMATI| SHYAMA SINGH (AURANGABAD, BIHAR): Hon. Chairman, Sir, we, in this august House, either listen to
long lectures which are given to us either by court or by court orders or we are told about how bad the situation is.
But what about the remedial measures that should be taken up also for a change in this country? Is the Government
totally insensitive to all the major issues that ail our country? Whether it is drought, whether it is flood, whether it is
the farmers' issue, the insensitivity of the Government to all these basic problems is something which is abysmal
low and very disappointing to say the least.

As far as the postal strike is concerned, both the hon. Members senior to me, have already spoken about how to
bring about a solution.

MR. CHAIRMAN : You ask questions first.

SHRIMATI SHYAMA SINGH (AURANGABAD, BIHAR): Yes, | would. | think 1 would like to say a few things before
that. So, it is the duty of the Government to look after the basic needs of this country.

MR. CHAIRMAN: There is no need of a speech please.

SHRIMATI SHYAMA SINGH : The ESMA could have been brought into focus if this strike was declared illegal from
day one. The hon. Minister knows that the strike was illegal. Since 12 days, why did they not invoke the ESMA?
After all, this Act was passed in Parliament. We expected that, at least, the postal strike could have been taken care
of by bringing in ESMA.

The second most important thing is that many important people and as well as poor people who have made it the
hard way, have lost their employment in India and abroad because of lack of postal services. Now, | feel that the
Government must have a specific and workable plan to deal with this postal strike. Like they have a plan for
telecommunications, they can also have a plan for the Postal Department.

They could lay down a positive and a specific work plan for the Postal Department and secondly, the Government
must increase and introduce new technology in order to increase the productivity. | feel that this is more important
because with six lakhs of workers on strike and three lakhs of people not getting employment, | would request the
hon. Minister to take a sympathetic view about these people who have been out on the road and more so the
common man who has also been suffering to a lot for the last ten days.

SHRIAJOY CHAKRABORTY (BASIRHAT): | call the attention of the hon. Minister to this serious issue. Six lakh
postal workers are on a nation-wide strike, perhaps, for the last ten days. The entire postal communication system
in the country has totally collapsed. Young men and students are getting frustrated and among the people of the
whole country there is a controversy as to how the Government would solve the problem.

| think after joining the NDA the hon. Minister has forgotten his past. | do not want to remind him, but he mentioned
earlier in this House and even outside that he was for the Dalits, that he was advocating the cause of the Dalits. So
many people of the backward classes are working in the Postal Department. He is making a statement today



because a Calling Attention Motion has been admitted by the hon. Speaker.

But | do not know what were the reasons which refrained him from making a statement before the House earlier
when the House was in Session. What was going on and what were the problems being faced to end the
stalemate?

MR. CHAIRMAN : Please come to the point. Do not make a speech.

SHRI AJOY CHAKRABORTY : | want to ask four questions. May | know from the hon. Minister, what are the
reasons a€,....(Interruptions)
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SHRI AJOY CHAKRABORTY : | am only asking questions. &€| (Interruptions) Shri Khurana also put the questions.
...(Interruptions)

My first question is, what are the reasons which allowed the Government to declare the strike illegal neglecting
Parliament, without seeking the approval of Parliament when it was in Session?

My second question is, whether the hon. Minister has concealed some relevant portion of the Delhi High Court
order. The hon. Delhi High Court gave a direction to the Government to come forward and end the stalemate, to
negotiate with the employees' union and settle their charter of demands forthwith within 48 hours. | do not know
whether the hon. Minister had refrained from complying with the order of the Delhi High Court.

MR. CHAIRMAN : Shri G.M. Banatwalla.

SHRI AJOY CHAKRABORTY : My third question is, whether the Government refrained from positively implementing
the recommendations made by the Justice Talwar Committee regarding the pensions and other facilities of the
extra-departmental employees of the Postal Department.

My fourth question is that this is not a new demand; almost all the demands have been made by six lakh workers
who are on strike.

Your predecessor, Shrimati Sushma Swaraj and hon. Prime Minister, both of them, had assured the House that
they would settle the issue and solve the problems; that they would give all the facilities, which have been
demanded by the postal employees. ...(Interruptions)
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SHRI G.M. BANATWALLA : Mr. Chairman, Sir, the reply of the hon. Minister is a master piece in evasion of
issues. The issues that are there have not been touched at all. It is a master piece in evasion of issues. There is a
reference, for example, to the observations of the High Court; but there is no reference whatsoever to the strictures
of the High Court with respect to the insensitiveness of the Government to the demands of the postal employees.

Sir, | have here with me the extracts of those observations, but time may not permit me to place them before you.
This Ministry is an insensitive Ministry. We have an experience that even regarding our constituency matters, when
we place a number of points and demands, we are told that everything is according to the norms and the things are
rejected. We have such a Ministry here.

The strike that is there now has not come up suddenly. The Talwar Committee gave its recommendations in 1997.
A strike was called in July, 1998. The hon. Prime Minister intervened then and assured this House that within one
month, all the problems will be solved. Even the hon. Prime Minister's words were not carried out by this Ministry.

Again, on the 4th April, the hon. Minister, Shri Ram Vilas Paswan thundered in favour of the postal employees. But,
then, he slept again on his thunder. The notice of the strike was given in May, 2000. ...(Interruptions)

MR. CHAIRMAN: Shri Banatwalla, please conclude. What is your question?

...(Interruptions)



SHRI G.M. BANATWALLA : Sir, | will come to the question. Please do not be restless. | know the time that is with
me. So, please do not be restless.

*Not Recorded.

Sir, we are considering the plight of the very poor people who are working hard. The Extra-Departmental
employees, 50 per cent of the total strength of the staff, are getting hardly less than 50 per cent of the wage to
which they are entitled, as compared to other employees.

Sir, on 15t May, there was an agreement between the Government and the postal employees. Then, the postal
employees were assured that within four months the agreement would be fulfilled. What has happened to it? There
is no reference whatsoever in the evasive reply. My question is: what were the agreed issues of May this year? You
number them and tell us. Please do not evade what were those agreed issues; tell us how did you and how far
have you implemented those agreed issues? You have failed to implement those agreed issues. What are the
reasons for the same?

Sir, here, in the evasive reply, nothing has been mentioned about the Talwar Committee's recommendations on
status, pension, etc. It is a reply that stoops to the level of incorrect statements also.

I would like to tell the Government not to think in terms of repressive and suppressive measures. Please do not
think in terms of repression and suppression. People appreciate the work of the Extra-Departmental Employees.
They do difficult work in remote places.

Now, money orders are being denied.
The revenue stamps are not there. All sorts of difficulties are being faced by the people.
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SHRI G.M. BANATWALLA : Sir, we are being told that the Group of Ministers has decided to ensure that all
necessary action is taken to restore the postal services. Do not be insensitive to the inconveniences of the people.
Ad hoc measures are not going to restore the postal services in full. We have experimented that earlier. Those
measures have failed. Resolving all the demands of the postal employees is the main crux. You see to it that the
people are not inconvenienced in the matter of postal services.

Let us, therefore, know what were the agreed issues of May this year and how did you implement them. The fact is
that they are not implemented. The Government goes back on issues and assurances. ...(Interruptions) Therefore,
we are having this strike.

This Government is so insensitive that there is no positive indication to the postal employees to pave the way for
the withdrawal of the strike also. Such insensitive attitude should not be taken and let us know what positive
indication the Government wants to give in order to meet this particular situation. ...(Interruptions)
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"We appreciate the considerable progress in the resolution of demands on which the postal employees
representing NFPE/FMPU and other recognised unions/associations have gone on strike during July
1998. Keeping in view the suo motu statements of the Minister of Communication in Parliament regarding
the package of benefit for the extra-departmental agents and the finalisation of the reports of the
Committee set up by the department regarding the upgradation of pay-scales for different cadres in the
department, which has figured in the 10-point charter of demands for strike in July 1998, we the
undersigned representing various postal staff unions hereby withdraw the notice dated 7.12.1989 of two
days strike on 215t and 22" December, 1998."
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"It is hoped that the administration will ensure speedy action for implementation of the outstanding
issuesa€|"
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SHRI BASU DEB ACHARIA : Sir, the hon. Delhi High Court had also directed the Government to resolve the
issue....(Interruptions)
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SHRI BASU DEB ACHARIA : Sir, we are not satisfied with the reply given by the hon. Minister and we are walking
out in protest.

13.46 hrs
(At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House.)
SHRI T.M. SELVAGANAPATHI (SALEM): Sir, on behalf of the ADMK, we are also walking out.
13.47 hrs
(At this stage, Shri T.M. Selvaganapathi and some other
hon. Members left the House.)



